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O R D E R 

16.01.2020   Mr. Abhishek Singh, Advocate appears on behalf of the 

‘Interim Resolution Professional’ (1st Respondent).  The notice on 2nd Respondent 

returned unserved.  As the ‘Corporate Debtor’ company is going under the 

‘Corporate Insolvency Resolution Process’, we allow the Appellant to implead it 

through Interim Resolution Professional of M/s. Skyline Construction & Housing 

Pvt. Ltd.’ as 2nd Respondent and issue fresh notice to 2nd Respondent by Speed 

Post.  Requisites along with process fee be filed by 17th January, 2020.  Dasti 

service is permitted. 

 Post the case ‘for orders’ on 29th January, 2020 before the 1st Bench for 

disposal. 

 The interim order passed on 19th December, 2019 shall continue till the 

next date.   

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 

[ Justice Bansi Lal Bhat ] 
 Member (Judicial) 
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